
IN THE CENTRAL .AD.r.".INISTRA'ITVE 'I'RIEUNAL~ JAJPuR E~CH 11 JAIPUR. 

R.A Nc.6/2000 Date cf crder:-~i--j.-2..{5b-D 

J. M.L.Choudhary~ S/o Sbri Kalu Ramji Chc~dhary~ R/c· 38~ Keshavnagarw 

Civil Lines~ Jaipur~ 

2. Shri , Ram Sevak Sharrra ~. S/o Shd .fJiishri Lal 'ShariPa • R/c 94/161 d 

3. 

1. 

\ 

_Tota. Ram Yadav 11 S/o Shd Knachrcc Singh Yadav1 R/c Vi11.Singhc.vl:i 

Aheer u P.o. Si nghav"l i Aheer u Di st t. Meerut M u. P • 

• • • Appl j cants. 

Vs. 

·union of Inc,ia through the General Manager~ W.Rly. Churchgate, 

Ecrrbay. , · 

2. Divisional Railway Manager~ W.Rly 1 Jaipur Divn11 Jaipur. 

· 3. Chairman. Railt...'ay Eoa.rd 11 Rail Ehawan. 'New Delhi. 

••• Respondent. 

f>'lr.Shiv.Kurrar Counsel fer applicants. 

PER BON'BLE MR •. S.K.AGARWAL 11 JUDICIAL.MEMEER. 

This R€view ApplicaUcn has been filed to recall/review the orcer of 

this T:dbuna,J dated 12.11.99 passed in O.P. Nc,83/95. M.L. Chcu6hary & Ors. 

,Vs. U.O.I & Ore. 

2. Vide order dated 12~11.99 1 this 'I'ribunal has port,ly aJlowed the O.P. 

filed by the applicant with no order as to costs. 
I 

' -
3. We have peruseo the averJTrents made in this Review Applicati'on and · 

also perused the order delivered by this Tribuna]. dated 12.11.99 in O.A 

No.83/95. 

·4; The main contenUcn of the learned counsel for the applicant /in this 

Review ApplicaUcn has been that the Tdbunal has not appredatea .the. 

subject matter in controversy and ·the facts therein in the correct 

prospective. 

5. SecUcn 22(3). of the Administrative Tribunal Actu 1985 confers en an 

Administrative 'Tribunal discharging the funcUo;ns under the Act, the sarre 

powers as are vested in a Civil Court under the Ccae · cf Civil Procedure 

while trying a suit 'in respect inter alia cf reviewing its dedfdons. 

Sec.22(3)(f) is as under: 

"Sec.22(3)(f): 

A Tdbunal shall have, for the purpose of discharging Hs 
functions under this Act~~ the same powers as are vested in a Civil 

·•
1Ccurt under the Cede of· CivH Procecure~ -1908 ( 5 of 1908) ~ while 
trying a suit~ ·in respect cf the folla:.dng l!lStter, narnely 

'(f) revi~wing its decisions;" 

6. A Civil Court's power to review its own decision under the ~cde of 

Civil Procedure is contained in Orde·r 47 Rule lu .Order 47 ·Rule 1 providee 
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as follows: 

·."Creer 47 Rule 1: 
Application for review of judgment: 
(1) Any perso~ conside~ing himself aggrieved: 

. (a) by a decree· or creer from which an appeal is allowed~ but frcm 
which no appeal .has been preferred. 
(b) by a decree or .order from which po appeal is aJ.,lowed11 or 
(c) by a decision en reference from·a Court cf Srrell Causes ana who• 
from the ·ci scovery of new arid :important matter cr evidence which~ 
after the exercise of due deligence was not within !:lis knowledge or 
could net be produced by him at the tine when the decree was passed 

. or order rraae·a or en account of some mistake or error apparent on 
the face of the record• cr fot any ether sufficient reasong desires 
to obtain a review of the decree passed or oi·cer mace against hima 
may apply for a review of judgment to the court which passed the 
decree or: mace the order." 

7. On the basis of the above proposibon of law. it is clear that power 

of the review available to the ·Administrative Tribunal iE simHar to power 

given to c:ivH court under Orcer 47 · Rule J of ·civH Proceeure Ccdea 

thereforew any pers9n" who consider himself aggrieved by a decree or order 

from which an !=Jppeal is allowed but from which no appeal has been· 

preferred 1 can· 9pply fer review under Order 47 Rule (l)(a) on the ground 

that there :is an error apparent on the ~ace of/ the record or froiP the 

discovery cf new and irrpcrtant matter cr evidence wh:ich after the exercise 

of due del:igence was net wHh:in his knowlecge or could nc;t be produced by 

hiiP at the time when the decree cr order·was passed but it has new corre to 

his knowledge. 

8. lo\'hat the petitioner is claiming throu9h this review petition is that 

this 'I'dbuna1 , should reappredate the facts and material' on record. 'Ihis 

:is _beyond the purview of this Triburial while exercising. the powerc. cf the 

rev:iew conferred upon :it under the law. It has been held by Hon'ble 

Supreme Court :in the case of ~mt~~~!~ ~E~E~ Vs. ~2E~l KurnaE2~ AIR 1995 

SC 455 that reapprec:iat:ing facts/law amounts to overstepping .the 

jurisdicUon conferred upon the Courts/'I'ribunaJ while reviewing Hs own 

decis:icns. In tl;le present peUUon _also the petitioner :is trying tu cJa·im 

reappreicaticn ·0f the facts ana rnaterial en recoro whkh is cec:icedly 

beyond the . power cf review conferred upon the 'Tribunal and ae held by 

Hon'ble Supreme Court. 

S). 1 t has been cbeerved by the Ben' ble Supreme · Court :in a recent 

judgment Ai:it Kmr.ar .Rath Vs.' State cf Or:i ssa & Ois. J'I' 1999( 8) SC 578 that ---- ----- --- --- ----- ·-- --- - --
a review cannot be claimed or asked for, mere·ly for a fresh hearing or 

arguments or correction. of an .erroneous view taken earJjeri that :is to 

eay~ the power of review .can be exercised c~nly fer correct :ion of a j:)Btent 
' error. of law or . fact which' stares :in the face without any elaborate 

9rgument being needed for establjshing it·. It rray be pc:int.ed cut that the 

expreesion "any other suffjc:ient reason" usee in Order 47 Rule 1 means a 
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reason suffidet:Jtl-y analcgou.: to these sped fjed in the rule. 

10. In the instant case~ en the perusal of the -order delivered ana alsc 

the record as .. a whole~ we are cf the consJaerea opinion that there is nc 

error C)pparent en the· face ·of the record ana no new irrpcrtant fact cr 

evidence has come into the notice of this 'I'ribunal en the basie of which 

the order passec by the Tribunal can be revje~ea. 

ll. In view of· the abov~u and 'the facts and drcull'stances of thjs case~ 

we co not find any error apparent en the face of the record to review the 

impugned order and t·herefcre 1 there .js no basis to review the above order. 

12. We·~ therefore. djsiDjss this review·appljcation having no merits. 

{'~ h~ 
(S.K.Agarwal) 

. 
(N.P.Nawani) 

Member ( A ) • Merrber (J). 
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